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Scrutiny Defects Raised

Diary No : 0701125013032023

» THREAT TO LIFE ARISING OUT OF COAL MINING IN
| Petitioner : SOUTH GARO HILLS DISTRICT

Respondent ; State of Meghalaya

O

Date of defect : 15/07/2023

Serial .. Defect .
No. Description Free Comments
1 Is the Application/Appeal in the proper form? NO
9 Whether name, description and address of all the NA
parties have been furnished in the cause title?
Has the application/appeal been duly signed and
3 e ; NO
verified?
4 Whether all the necessary parties are impleaded? NA
5 Whether English translation of documents in a NA
i language other than English or Hindi been filed?
Is the application/appeal made in time or
6 oy o NA
Q maintainable? ,
7 Has the Vakalatnama/Memo appearance YES Signature has not been done by
authorization been filed? : Advocate on Vakalatnama
3 Have legible copies of the annexures duly attested YES
been filed?
9 Is the application/appeal accompanied by Indian YES
’ postal Order/Demand Draft as per Rule 12
10 - Has original/duly attested copy of the impugned NA
order(s).been filed? '
s 1 Has the index of documents been filed and YE
‘pagination done properly? 8
12 In case an application for condonation of delay is NA
- filed, is it supported by an affidavit of the appellant? -
13 Proceed further? NO
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
WLA. Neo. of 2023
ORIGINAL APPLICATION NO. 110 (THC) OF 2012
IN THE MATTER OF:

Threat to life arising out of Coal Mining
in South Garo Hills District ...Applicant

Versus

State of Meghalaya & Ors. ...Respondents

AND IN THE MATTER OF: )

Star Cement Limited ...Proposed Respondent/Impleader
AND IN THE MATTER OF: |

Star Cement Meghalaya Limited ...Proposed Respondent/ impieader
AND IN THE MATTER OF:

Meghalaya Power Limited ...Proposed Respondent/fimpleader
INDEX . "
S.No. |Particulars Page No. |
i, Application seeking .impleadmént of Star

t Cement Limited, Star Cement Meghalaya
| | = 11
Limited, and Meghalaya Power Limited along
with  supporting  affidavit and Board

Resolutions

ANNEXURE A-1: Copy of the Judgement |

t

dated 02.05.2023 passed by the Hon'ble| 45 oo

Supreme Court in “Star Cement Ltd, & Qrs. v,




o ’bﬂ '

| State of Meghalaya & Ors.” {Civil Appeal No. |

3820 of 2020)

3. | Vakalatnama

23-28

REPRESENTED BY: | M§>¢ |
(7’} -af/f/

SUDIPTO SIRCAR

ARJUN REKHI

ADYQOCATES

9, NIZAMUDDIN EAST

OPPOSITE KHAN-L-KANAN’S TOMB
NEW DELHI1-110813

CONTACT NO.: +91-9871908992
E-MAIL: sudiptosirear@outiook.com 3

PLACE: NEW DELHI
DATE:15.07.2023




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
M.A.Ne. €2  of2023
ORIGINAL APPLICATION NO. 11§ {THC) OF 2012
IN THE MATTER OF:

Threat to life arising out of Coal Mining

in South Garo Hills District ...Applicant
Versus

State of Meghalaya & Ors. ...Respondents

AND IN THE MATTER OF:

Star Cement Limited
Registered office at:
Lumshnong, P.O.-Khiiehriat,
District — East Jaintia Hills
Meghalaya - 793210

Through its Chairman and Managing Director
Sh. Sajjan Bhajanka ...Proposed Respondent/mpleader

AND INTHE MATTER OF:

Star Cement Meghataya Limited
Registered office at:
Lumshnong, P.O.-Khliehriat,
District — East Jaintia Hills
Meghalaya - 793210

Through its Managing Director )
Sh. Prem Kumiar Bhajanka ...Proposed Respondent/Impleader

AND IN THE MATTER OF:

Meghalaya Power Limited
Registered office at:
Lumshnong, P.O.-Khlichriat,
District — East Jaintia Hills
Meghalaya - 793210
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Through its Managing Director
Sh. Ghanshyam Agarwal -..Proposed Respondent/Impleader

APPLICATION SEEKING IMPLEADMENT OF STAR CEMENT
LIMITED, STAR CEMENT MEGHALAYA LIMITED, AND
MEGHALAYA POWER LIMITED

MOST RESPECTFULLY SHOWETH:

I. The present Application has been filed seeking impleadment of the
Applicants (Star Cement Limited, Star Cement Meghalava
Limited, and Meghalaya Power Limited} in the captioned

proceedings.

2. The present Application has been filed pursuant to the directions
of the Hon’ble Supreme Cowrt in Judgement dated 02.05.2023
passed in Civil Appeal No. 3820 of 2020 titled “Star Cement Ltd.
& Ors. v. State of Meghalaya & Ors.”. Vide the said Ju‘cigemlem;
the Hon’ble Supreme Court has directed that the Applicants .wiii
be provided an opportunity of being heard in the captioned matter.
The Hon’ble Supreme Court has further directed that orders in the
captioned matter will be passed after taking the ss.:gges;:i«ons and
objections of the Applicants herein into consideration. Copy of the
Judgement dated 02.05.2023 passed by the Hon'ble Supreme

Court in “Star Cement Ltd. & Ors. v. State of Meghalaya & Ors.”
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3

(Civil Appeal Neo. 3820 of 2020) is attached herewith as

ANNEXURE A-1.

3. It is submitted that the abovementioned ‘-C.iviI. Appeal was filed by
the Applicants to challenge the Order dated 17.01.2020 passed in
the captioned matier. Vide the Order, this Hon'ble Tribunal had
accepted all recommendations made in the 5™ Interim Report of
the Committee headed by Justice B. P. Katakey (Retd.)

thereinafier referred to as ‘the Katokey Committee’; dated

02.12.2019 and directed iﬁitgaﬁbn of proceedings against the

Applicants and other cement and power plants.

. It was in furtherance of the 5% Interim Report (along with the
abovesaid conclusions and recommendations contained therein)
being accepted by this Hon’ble Tribunal, that the Applicants herein
filed Civil Appeal No. 3820 of 2020, in which the Hon'ble
Supreme Court passed Judgement dated 02.05.2023. Accordingly,
the present Application has been filed, seeking impleadment of the

Applicants before this Hon'ble Tribunal.




yAS

5. It is submitted that vide the 5% Interim Report of the Katakey
Committee, the Applicants have been fastened with ﬁuge
penalty/compensation. Accordingly, the proceedings in the
captioned matter materially affect the Applicants, thus, making

them a proper and necessary party.

6. Itis in view of the above read with the directions contained in the
Hon’ble Supreme Court’s Judgement dated 02.05.2023 that the
Applicants pray for the present Application to be allowed by this

Hon’ble Tribunal.

7. The present Application has been filed bona fide and in the interest
of justice. Irreparable loss and harm would be caused to, the
Applicants, in case the present Application were to not be allowed

by this Hon ble Tribunal.

PRAYER

In light of the foregoing, it is most humbly prayed that this Hon'ble

Tribunal may graciously be pleased to:
{i) Allow the present Application and implead Star Cement Limited,
Star Cement Meghalaya Limited, and Meghalaya Power Limited as

Respondents-in the captioned Original Application; and




iy Pass any other orders as this Hon’ble Tribunal may deem fit in the

interest of justice and as per the facts and circumstances of the case.

STAR CEMENT LIMITED
STAR CEMENT MEGHALAYA LIMITED

MEGHALAYA POWER LIMITED

REPRESENTED BY:

5 c,«V/
SUDIPTO SIRCAR
ARJUN REKHI
ADVOCATES
. 9, NIZAMUDDIN EAST
OPPOSITE KHAN-I-KANAN’S TOMB
’ NEW DELHI-110613
CONTACT NO.: +91-9871908992
E-MAIL: sudiptosircar@outlook.com
PLACE: NEW DELHI
DATE:A5 £7.2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
ML.A. No. 0f 2023

ORIGINAL APPLICATION NO. 110 (THC) OF 2012

IN THE MATTER OF:

Threat to life arising out of Coal Mining

in South Garo Hills District. ...Applicant
VErSus

State of Meghalaya & Ors. ---Respondents

AND IN THE MATTER OF:
Star Cement Limited ... Proposed Respoﬁdenwmpieader
AND IN THE MATTER OF:
Star Cement Meghalaya Limited ...Proposed Respondent/Impleader

AND IN THE MATTER OF:
Meghalaya Power Limited ...Proposed Respondent/impleader
AFFIDAVIT

1, Surender Kumar Jain, aged about 48 years, Assistant Vice President -
Commercial and Administration, Star Cement Limited, Sfo Late Shri
Prem Chand Jain, Rfo Bl — 69, East Shalimar Bagh, Dethi - 110088 do

‘hereby solemnly affirm and declare as under:

1. That I am the Authorised Representative of the Star Cement

Limited, Proposed Respondent/Impleader in the captioned

matter and as siich I am competent to swear the instant Affidavit.

ik g‘; Court -
095.4-2022

2. That I have read the contents of the accompanying Application

and say that the facts stated therein are true and correct as per




the records maintained by the Proposed Respondent/Impleader

and that nothing material has been concealed therefrom.

;"q n.*f’. \\. Ei m }t\..»y

DEPONENT

VERIFICATION
v
gﬁﬁ‘é dcpc)nent above named, do hereby verify on this 14® day of July
2(}23 that the contents of this affidavit are true and correct as per the
records maintained by the Proposed Respondent/Impleader. No part of
this affidavit is-false and nothing material has been congcealed therdfrom.

47 J0L 2023 Fwsmf-r ceneel)

e 4 4
:

TIRMTED

DEPONENT

,thu

Gath (’ s s




EoP >/ R

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL z%?ﬁ}%}m‘ﬁg 116 (THC) OF 2012
INTHE MATTER OF:
Threat to life arising out of Coal Mining
m South Garo Hills District ...Applicant

VErsus |

State of Meghalaya & Ors. ...Respondents
AND IN THE MATTER OF:
Star Cement Limited ...Proposed Respondent/Impleader ¢

AND IN THE MATTER OF:
Star Cement Meghalayva Limited ...Proposed Respondent/Impleader
AND IN THE MATTER OF:
Meghalaya Power Limited ...Proposed Respondent/Impleader

AFFIDAVIT
I, Surender Kumar Jain, aged about 48 vears, Assistant Vice President —
Commercial and Administration, Star Cement Limited, S/o Late Shri
Prem Chand Jain, R/c BJ — 69, East Shalimar Bagh, Dethi - 110088 do @

hereby solemnly affirm and declare as under:

1. That I am the Authorised Representative of the Star Cement

Meghalaya Limited, Proposed Respondent/Impleader in the

captioned matter and as such I am competent to swear the instant

_-~Affidavit.

No. 38/2025
LAKEMIMI

2. That I have read the contents of the accompanying Application

and say that the facts stated therein are true and correct as per




the records maintained by the Proposed Respondent/Impleader

and that nothing material has been concealed therefrom.

For STAR CEMENT MEGHALAYALIMITED

u .5&;%3}‘(

DEPONENT
{X@‘f : VERIFICATION
,yﬁlé' deponent above named, do hereby verify on this 14% day of July

»”{iff’; that the contents of this affidavit are true and correct as per the
'mmids maintained by the Proposed Respondent/Impleader. No pgrt of
this affidavit is false and nothing material has been concealed therefiiom.

RN B * For STAR CEMENT MEGHALYYA LIMITED _

DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
) M.A. No. ___ of2023
ORIGINAL APPLICATION NO. 110 (THC) OF 2012

INTHE MATTER OF:

Threat to life arising out of Coal Mining
in South Garo Hills District ...Applicant

Versus

State of Meghalaya & Ors. ...Respondents

- AND IN THE MATTER OF:

Star Cement Limited ...Proposed Respondent/Impleader

AND IN THE MATTER OF:

Star Cement Meghalaya Limited  ...Proposed Respondent/l mpleéder
AND IN THE MATTER OF:
Meghalaya Power Limited ...Proposed Responden:tﬁ.mpleader
AFFIDAVIT

I, Surender Kumar Jain, aged about 48 years, Assistant Vice President —
Commercial and Administration, Star Cement Limited, S/o Late Shri

Prem Chand Jain, R/o Bl — 69, East Shalimar Bagh, Delhi - 110088 do

~ hereby solemnly affirmy and declare as under:

1. That I am the Authorised Representative of the Meghalaya
Power Limited, Proposed Respondent/Impleader in the

captioned matter and as such I am competent to swear the instant

"Affidavit. .

That [ havé read the contents of the accompanying Application

3]

and say that the facts stated therein are true and correct as per

10
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the recerds maintained by the Proposed Respendent/Impleader

and that nothing material has been concealed therefrom.

DEPONENT :

A OD \R w VERIFICATION
( .

o ML &%"ﬁepcﬂem above named, do hereby verify on this 14" day of July
i *““ 9023 that the contents of this affidavit are true and correct as per the
* recor ds man"xmmed by the Pmposed Respsnﬁemfimp}eader No part of

ﬁ ms. W3

DEPONENT

§ of Oath
o szI Comm,s
Vid 460 ﬁfé"-’ezz




ﬂ/q\ Annexure A-1 12

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Star Cement Limited & Ors «22a Appellant{s)

Versus

State of Meghalaya & Ors a.Respondent{s}
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CRDER

1 This batch of appeals arises from a judgment of the National Green Tribunal®

dated 17 january 2020,

O . 2 in 2012, the Gauhati High Court registered a public interest litigation suo moty
on the basis of a nhews item in the month of July, stating that several labourers
" were trapped inside a coal mine resuiting in large scale deaths. The proceedings
before the Gauhatl High Court were transferred to the NGT and were numbered | -
as Original Application No 11‘2}':(??{2)}2&12. '.

3 i the meantime, in 2014, All Dimasa Students Union Dima Hasao District
Committee instituted Original Application No 73 of 2014 before the Principal
" Bench of the NGT making serious allegations agalnst ‘rat-hole’ mining operations

which were being carried out in Jalntis Hills of the Stete of Meghalays without

o s pE et e e

‘O regulation under the law.

4 The NGT Issued an order on 17 April 2014 directing the State of Meghalaya to
ensure the cessation of rat-hole mining forthwith and of the lifegal transportation |

of coal.

5 During the pendency of the proceedings, & Committee was constituted on 9 june '
2014 to quantify the coal that had already been extracted before the ban and to
assess its tocation and valug. The Commitiee was also to prescribe the mode of
transportation. This was followed by subsequent orders of the NGT. On 31
August 2018, the NGT constituted a Committee chaired by a former judge of the .

i

1 “NGT"




3

Gauhati High Court to fook into the restoration of the environment and

rehabilitation of the wvictims., The Committee was also to supervise issues |

perfaining to receivership / custodianship of the already extracted coal,
including environmenta! issues arising out of storage and remedial steps. The
Commiittee furnished & report ofi 2 January 2019, which was considered by the

NGT in an order dated 4 January 20189,

The order also took note of another tragic incident which had taken place on 13

December 2018, despite the earlier ban by the NGT.

From the impugned order of the NGT, it emerges that the Committee had

submitted three reports on 2 january 2018, 31 March 2019 and 2 August 2018, .
which were dealt with by the NGT In its orders dated 4 January 2019, 11 April j

2018 and 22 August 2018, The Committee thereafter submitted reports dated

31 August 2019, 2 December 2019 and 3 December 2019. The gist of these |

reports was set out by the NGT. The Committese, in the course of its fifth interim

report dated 2 December 2019, arrived at the conclusion that there was 2 huge

gap in the guantity of coal required to produce the reported guantity of clinker :

andjer power and the coal reported to have been purchased from legal sources

by the cement manufacturing plants and thermal power plants in the State of

Meghalaya for which an audit was comipleted by the Committee, The Committee
estimated the year-wise quantity of the coal required to produce the reported

quantities of clinker andfor power, the coal actually purchased from legal |

sources and the gap between them for 2014-15, 2015-16, 2016-17, 2017-18 and

2018-19. Having -carfiédv-uut this exercise, the Committee estimated in the case

of nine industrial units:

o
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(i  The quantity of illegal coal used in metric tonnes;

{itt  The royalty payable;

iy  The contribution required to be made to the Environmental Protection and

Restoration Fund; and
{ivl GST/VAT payable.

The Cominittee submitted its sixth interim report dated 3 December 2019 to
deal with the objections raised by the State of Meghalaya.

From the impugned order of the NGT, it emerges that the proceedings before :

uploaded on the website on 17 }anuaryzi}m After setting out the gist of the
reports, the NGT dealt with the objections which were filed by the State of

Meghalaya to the reports submitted by the Committee on 31 August 2019 and 3
' December 2018, After rejecting the objections .of the State of Meghalaya, the

NGT proceeded to issue its directions, accepting all the recommendations of the

Committee in the fourth intérim seport dated 31 August 2018, fifth interim report
dated 2 December 2019 and sixth interim report dated 3 December 2019. The

ditections which have been issued by :hg NGT are summarized thereafter in

. paragraph 23, which is extracted below:

“23. Without in any manner meaning to dilute the exhaustive
recommendations of the Committee, the substance of
the recommendations of the Committee can be summed
up te include monitoring of illegal raising and
transportation of coal by the Chief Secretary of the State;
steps for punitive measures for iflegal mining — filling up
gaps in the regulatory regime; action for preventing
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minimizing and mitigating environment pollution by
acidic water from coal depots; elactronic recording of
movement of coal including by way of GPS and RFID Tags
and having a central server for the purpose; inspection of
wings of BSF and vigllance department; establishing and
supervising check posts and weigh bridges; utilization of
the compensation amount for legitimate purposes in
terms of the recommendations in the report; continuing
Prof. AK. Singh, nominee, iT-ISM, Dhanbad as member
of the Committee; monitoring of sourcing of {liegally
mined coal by cement manufacturingfthermal power
plants for enforcement of mining law, including punitive
and remedial actions for sourcing of Hlegally mined
materfal, as found by the Committes; conducting
necessary audlf; study of land use and land cover
analysis; drilling of bore holes in Khithirt-Sutnga area in
East Jaintia Hill District; preparation of geological report
and feasibility report for scientific coal mining; compiling
information about location of dumps of coal; finalizing
mode and manner of handling of coal and its disposal
including e-auction; transfer of coal to Coal India Limited:
monitoring of Hiegal export of coal to Bangladesh by an
independent agency; adopting satellite, surveillance
systemns; action by the State PCB for enforcement of
environmental norms; wverification of claims of victims
and dishursement of payments to them in the manner
suggeasted by the Committee; implementing action plan
prepared by the Committee by the State PCB etc.
Compliance of all the recommendations may need to be
closely monitored by the Committee.”

None of the appellants were parties to the proceedings before the NGT. it is
common ground that the appellants were called upon to submit iInformation to
the Committee appointed by the NGT. According to the appeliants, the fifth
interim report dated 2 December 2019 was uploaded on 8 January 2020 at 1655
hours, following which a hearing took place on 9 january 2020. Neither were the
appellants impleaded as parties to the proceedings nor was any notice Issued to

them to submit objectichs to the interim reports which were filed before the

NGT. Eventually, the NGT, as noted sarlier, accepted the recommendations of

the Commiitee.
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it

12

&

Section 19(1} of the National Green Tribunal Act 2010 provides that the NGT
" shall not be bound by the procedure lald down by the Code of Civil Procedure
1908, but shall be guided by the principles of natural justice. The National Green
Tribunal (Practices and Procedures) Rules 2011 provide in Rule 15 for service of 1

notice and processes and in Rule 16 for the filing of replies and other documents

by respondents,

The appellants were not parties before the NGT and did not have the opportunity |
to deal with the contents of the reports of the Committee appointed by it. The

NGT had assigned a fact finding and recommendatory role to the Committee. |

The ultimate decision on the reports of the Committee had tf_: be taken by the

NGT, which could only be arrived at after considering the submissions of the

. parties, who would be directly affected by the findings of the Committee If they

were to be accepted by the NGT.

Reading the impugned érdér of the NGT, we do not find any independent :

application of mind. The Committee, which was chaired by a former fudge of the

High Court, had in the view of the NGT, carried out 3 copious exercise. But that

. would niot obviate the need for the NGT to arrive at its own independent findings

after furnishing the parties, '}/ﬁho would be directly affected, an opportunity of
being heard. The NGT having not done so, we would have to restore the
proceedings in refation to the apﬂeﬁant_s baf;k to the file of the NGT, ét the
stage, at which they stood pﬁar'tiu the passing of the impugned judgment déted

17 january 2020. Consequently, and to facilitate the above exercise, we sef .

aside the impugned judgment dated 17 january 2020 in reletion fo its )

applicability to the appellants before this Coért and direct that:




il

{1

(i

{iif)

{iv}

7
The appeliants shall submit their responses to the interim reports of the

Committee appointed by NGT within a.period of four weeks;

18

i

NGT shall furnish to the appellants an opportunity of being, heard, after :

which it shall proceed to pass orders after dealing with the suggestions :

and objections of the appellants in accordance with law:

NGT shall take a final decision in three months; and

The appellants would be at liberty to apply to the NGT for inspection of

records, including the underlylng documents which were submitted by the

Committee.

13  The appeals shall accordingly stand disposed of.

14 Pending application, if any, stands disposed of.
2] P Lt l..l!lc}z,

{Dr Dhananjaya Y Chandrachud]

l'!ll,'!ll!llﬂ!l!llillltll.‘llxll!llllllllllltt‘llll’l'l..¢l}l
I} B Pardiwalal

New Delhi;

May 02, 2023

-§-
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ITEM NO.1%1 . COURT ND.1 SECTION XVII

SUPRESE COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal HNo{s}.3289/2028
.GTAR CEMENT LIMITED & ORS. i Appeltant(s)
.fERS§$
THE STATE OF MEGHALAYA & ORS. Respondent(s)

{WITH IA No. 101983/2020 - APPLICATION FOR PERMISSION, IA MNo.

n S PA o e Ay iinial S avent wimie s ewd

115682/20622 - CLARIFICATION/DIRECTION, IA No. 875588/2020 -~

EXEMPTION FROM FILING AFFIDAVIT, IA No. mzesafzeze - " EXEMPTION
FROM FILING AFFIDAVIT, IA No. 875608/2020 - EXEMPTION FROM FILING
.C/C OF THE IMPUGNED JUDGMENT, IA No. 87558/2028 - STAY APPLICATION}

WITH | |
C.&. No. 4144/2026 (XVII}

et g s A b i R A

{WITH IA Ho, 120345/2020 - EX~PARTE STAY, IA No. 120344/2020 - ;

EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT)

C.A. No. 2382/2821 (XVII)

{WITH IA Ho. 68862/2021 -‘EXEﬁPTIOﬁ FROM FILING C/C OF THE IMPUGNED

JUDGHENT, IA No. 69801/2021 - STAY APPLICATION)
C.A. No. 2355/2021 {XVII}

{WITH XA No. 72268/2021 - EX-PARTE STAY, IA No. 72271/2821 -~ .

EXEMPTION FROM FILIRG C/C OF THE IMPUGNED JUDGMENT, IA Ho.

72270/2021 - PERMISSION 70 FILE ADDITIOHNAL .

DOCUMENTS/FACTS/ANKREXURES, IA Ho. 72274/2021 - PERMISSION TO FILE ?

LENGTHY LISY OF DATES}

C.A. No. 2726-272772021 {XVII)

{WITH IA No. 76856/2821 - EX-PARTE STAY, IA No. 7686672021 - |
'EXEMPTION FROM FILING AFFIDAVIT, IA No, 76858/2821 - EXEMPTION FROM |

FILING C/C OF THE IMPUGNED JUDGMENT}

C.&. No. 4991-4092/2821 {XVEI}
(WITH IA No.91889/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT and IA No.D1888/2021- EX-PARIE STAY and IA HNo.91887/20621-
PERMISSION TO FILE APPEAL}. ;

C.A. Ro. 78172822 [XVII)

P

(WITH IA No.3537/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED |
JUDGMENT and IA No.3536/2022-STAY APPLICATION and IA No.3534/2022-




PERMISSION TO FILE APPEAL)

C.A. No. 3528/2022 (XVII)

20

3
i

(WITH IA No.50554/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED |

JUDGMENT and IA No.60553/2022-EX-PARTE STAY and IA No.80555/2022-
EXEMPTION FROM FILING AFFIDAVIT and IA No.60552/2022-PERMISSION TO
FILE SLP)

C.A. No. 4982/2022 (XVII)

{(WITH IA No. B5588/2022 - STAY APPLICATION)

Special Leave Petition {Civil) Diary No{s). 22753/2022 [XIV}

{FOR ADMISSION and I.R. and IA No.123797/2022-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA 40.123795/2022~-PERMISSION TO
FILE SLP, IA No. 1B87837/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 02-85-2023 These matters were called on for hearing today.

CoORAM ‘
HON'BLE THE CHIEF 3JUSTICE
HON'BLE MR. JUSTICE J.E. PARDIWALA

For Appelilant{s} Mr. Shyam Divan, Sr. Adv.
Mr. Udayaditya Banerjee, AOR
Mr. Sudipto Sircar, Adv.
Ms. Shreya Bhoinagarwala, Adv.

Mr. Pinaki Misra, Sr. Adv.
¥rs. Vanifa Bhargava, Adv.
Mr. Ajay Bhargava, Adv.

Mr. Shantanu Chaturvedi, Adv.
#is. Prerna Singh, Adv.

‘M78. Khaitan & Co., AOR

Mr. Bhruv ¥Mehta, Sr. Adv.
Mr. Nawneet Vibhaw, Adv.
Mr. Himanshu Pabreja, Adv.
Mr. 8. §. Shroff, ACOR

Mr. Huzefa A Ahmadi, Sr. Adv.
Mr. E. €. Agrawala, AOR

br. Ashok Saraf, Sr. Adv.

Mr. Kagshik Choudhury, ACR
Mr. Manpreet Singh Lamba, Adv.
. Mr. Pulkit Agarwal, AOR

Mr. Sandnptreet Singh, Adv.

o
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Mr. Shivani Sharma, Adv. i
Mr. Ashutosh Kumar, Adv.
Mr. Palav Agarwal, Adv. 3
Mr. Aditya Mishra, Adv.
For Respondent{s) Mr. Avijit Mani Tripathi, ACOR %
Mr. Saurabh Mishra, AOR ;
#r. Nirbhaya Tewari, Adv. :
Mr. Rakesh Chander, Adv. .
Mr. Abhishek Pandey, Adv.
H¥s. Priya Kaushik, Adv.
dr. Avneesh Arputham, AOR
HMs. Anuradha ér;?z_x-tham, Adv.
Ms. K. Enatoli Sema, AOR ’
Mr. Amit Kumar Singh, Adv. ;
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.
Ms. Richa Kapoor, AOR
~ Mr. Kunal Anand, Adv. :
* Ms. Fusharika Sharma, Adv. !
UPON hearing the counsel the Court made the following i
ORDER i

1 The appeals are disposed of in.t,erms of the signed order.

2 Pending application, if any, -_sténds-dispésed of.

3 in view of the order which has been delivered in the batch of appeals? listed |
_ together with the Specis! Leave Petition, Mr Shvam Divan, senior counsel, seeks

the permission of the Court to withdraw the Speciai teave Petition so as to

b ey sy ra b A e WaS

pursue appropriate remedies before the High Court.

2 Civil Appeal No 3280 of 2020 etc,

P T
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The application for permission to file the Special Leave Petition and the Special -

Leave Petition are dismissed as withdrawn,

{SANJAY KUMAR-I) {SARDJ KUMARI GAUR)
DEPUTY REGISTRAR ASSISTANT REGISTRAR
{signed order is placed on the file}




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
M.A. No. of 2023
ORIGINAL APPLICATION NO. 110 (THC) OF 2012

IN THE MATTER OF:

“Threat to life arising out of Coal Mining .

in South Garo Hills Distriet ) ...Applicant
versus

State of Meghalaya & Ors. - m : ...Respondents

AND IN THE MATTER OF:

Star Cement Limited ...Proposed Respondent/Impleader

AND IN THE MATTER OF: -

Star Cem-éﬁ-t Meghalaya Liﬁﬁ-ted ...Proposed Respondent/Impleader

AND IN THE MATTER OF:

Meghalaya Power Limited ...Proposed Respondent/Impleader
VAKALATNAMA

INOW ALL 1o whom tiese present shall come that I, SURENDER KUMAR JAIN, the Autherised
Represenpative of Star Cement Limited. Proposed Respondentimpleader’in the captioned matter do
hereby appoint;

SUDIPTO SIRCAR
ARJUN REKHI
8, NIZAMUDDIN EAST ;
OPPOSITE KHAN-I-KANAN'S TOMB
NEW DELHI-110013
CONTACT NO.: +91-9871908992
E-MAIL: sudiptosircar@outlook.com
{hetein after called the advocate/s) to be myfour Advocate in the above noted case authorized him -
To act, appear and plead in the above-noted case in this Tribunat or in any other Court in which the

same may be tried or heard and also in the appeflate Court including High Court subject o payment of
fees separately for each Court by me/ us, )

T9 sign, file verify and present pleadings. appeals cross objections or petitions Tor execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case n alf its stages.

To file and take back documents to admis and/or deny the documents of npRosite party.
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To withdraw or compromisethe said case or submit (o arbitration any differences or disputes that may
arise touching or in any manner relating to the said case,

To take-execution proceed ings.

The deposit, draw and receive. money, cheques, cash and grant receipts thereof and 10 da alf other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power
of Attorney on our behalf, '

And UWe the undecsigned do hereby agree 1o ratify and confirm all acts done by the Advocate or his
substitute i the matter as my/our own acts, as if done by mefus to all intents and purpases. And I/'We
undertake that [/ we or my four duly anthorized agent would appear in the Court on alf hearings and
will inform the Advocates for appearance when the case is called.

And 'l fwe undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate

which he shall receive and retain himself, .

And 1 /we the undersigned do hereby agree that in the event of the whele or part of the fee agreed by gg
me/us to be paid to the Advocate remaining unpaid he shali be entitled to  withdraw from the

prosecution of the said case until the same Is paid up. The fee setded is only for the above case and

above Court. 1/We hereby agree that once the fee is paid. | /we will not be entitied for the refimd of the

same in any case whatsoever. If the case lasts for more than thige vears, the advacate shali be entitled

for additional fee equivalent to half of the dgreed fee for every addition three yéars or part thereof,

IN WITNESS WHEREOF I/We do hereunto set my /our hand 1o these presents the contents of which
have been understood by me/us on this 14 day of July 2023,

Advocate Cifent

. ‘)(v
- ‘v.'l, NETYT 'S E»q‘
“}y For 8TAR TR BT L IRATE
. ' x

f'?v Iy K M -
{suprfTe S iReA %}uy @

D/go/>013
+41- 9871402992
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

M.A. No. of 2023
ORIGINAL APPLICATION NO. 116 (THC) OF 2012 .
IN THE MATTER OF:
Threat to life arising out of Coeal Mining ‘
in South Garo Hills District ,. ...Applicant
: Versus
State of Meghalaya & Ors. : ...Respondents

AND IN THE MATTER OF:

Star Cement Limited . .PrépeS_ed Respondent/Impleader

AND IN THE MATTER OF: -

;‘Star Cement Meghalaya Limited = ...Proposed. Respo\ndentfimpleader

AND IN THE MATTER OF:

Meghalaya Power Limited ...Proposed Respondent/Impleader
VAKALATNAMA

KMOW ALL to whom these present shalf come that 1, SURENDER KUMAR JAIN, the Authorised
Representative of Star Cement Meghalaya Limited. Proposed Respondent/lmpleader in the captioned
matier do hereby appoint:

SUDIPTO SIRCAR
ARJUN REKHI
9, NIZAMUDDIN EAST
OPPOSITE KHAN-I-KANAN'S T OMB
NEW DELHI-116013
CONTACT NO.: +91-9871908992
E-MAIL: sudiptosirear@outiook.com
{herein afier calfed the advocate’s) to be my/our Advocaie in the above noted case authorized him:-
To act, appear and plead in the above-noted case in this Tribunal or in any other Courtin which the

same may be tried or heard and also inthe appeliate Court including High Court sub_;ect 1o payment of
fees separately for each Court by me/ vs..

To sign, file verify and present pleadings. appeals-cross objections-or petitiors for execution review,
revision, withdrawal, compromise of ofher petitions or affidavits or other documents as may be desmed
necessary or proper for the prosecution of the said case in all #ts stages.

“To file and take back documents 1o admit and/or deny the documents of opposite party,
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Vo witheraw or compromise the said case or submit to arbitration any differences or disputes that may
arise teuching or in any manner relating t0-the said case.

To take execution proceedings.

The desosit, draw and recefve money. cheques, cash and grant receipts thereof and to do ali other acts
and things which may be necessary 10 be done for the progress and in the course of the prosecution of
the sald case,

To appoint and instract any other Legal Practitioner, authorizing him to exercise the power and

authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power

of Attorney on our behalf,

And /We the undersigned do hereby agree to ratify and confirm alf acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by mefus to all intents and purposes, And [/'We
undertake that T 7 we or my Jour duly authorized agent would appear in the Court on alt hearings and
will inform the Advocates for appearance when the case is called.

And t fwe undersigned do hereby agree not to hold-the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall reeeive and retain himself,

And 1 5we the undersigned do hereby agree that in the event of the whele or part of the fee agreed by
mefss 1o be paid to the Advocate remaining unpaid he shall be eotitled 1o withdraw from the
prosecution of the said case until the same s paid up. The fee settled is only for the above case and
above Conrt. I/%We hereby agree that once the fee is paid. | /we will not be entitled for the refund of the
same in any case whatsoever. If the case lasts for more than firee years, the advocate shall be entitled
for additional fee aquivalent to half of the agreed fee for every addifion three years or parf thereof,

IN WITNESS WHEREOF YWe do hereunto set my Jour hand to these presents the coments of which
have besr: understood by me/us on this 14% day of July 2023,

i
Y

Advocae }@ Chem

A ‘
L For STAR CEMENT MEGHAL
G “/ff SOOHTE GiRCAR For ST

+91 -98 715908992,

( g}/p-ﬁ‘%ﬂ/wi%) Mm.g;
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
M.A. No. of 2023
ORIGINAL APPLICATION NO. 110 (THC) OF 2012
IN THE MATTER OF:

Threat to life-arising out.of Coal Mining

in South Garo Hills District " ...Applicant
Versus

State of Meghalaya & Ors. ...Respondents

AND IN THE MATTER OF: o )

Star Cement Limited ...Proposed Respandemﬂmpieader

AND IN THE MATTER OF:

Star Cement Meghalaya Limited ...Proposed Respondent/Impleader

AND IN THE MATTER OF: "

'Me-glaiaya Power Limited ...Proposed Respondent/Impleader
VAKALATNAMA

KINOW ALL to whom these present shall come that I, SURENDER KUMAR JAIN, the Awhorised
Representative of Meghalaya Power Limited. Proposed Respondentfmpleader in the captioned matter
do hereby appoing:

SUDIPTO SIRCAR
ARJUN REKHI
9, NIZAMUDDIN EAST
OPPOSITE KHAN-I-KANAN’S TOMB
NEW DELHI-110013
CONTACT NO.: +91-9871908992
E-MAIL: smhptosrrtJr@ﬁuﬁsok.wm

theretr after called the advocate/s) fo b myfour Advocate inthe above nctcd case authorized hiny:-
To act, appear and plead in the above-noted case in this Court orin any other Court in which the same
rmay be tried or heard and also in the appeﬁaw Court including High Court subject to payment of fees
separately for each Court by me’ us.

To-sign, {ile verify and present pleadings, appeals cross objections or petitions for execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecation of the said case in all its.stages.

To file and 1ake back documents 1o admit and/or deny the documents of oppesite party.
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To withdraw or compromise the said case-or submit to arbitration any differences or disputes that may
arise touching or in any manner relating tothe said case.

To take execution proceedings.

The deposit, doww and receive money, cheques. cash and grant receipts thereof and to do all other acis
and things which may be necessary to be-done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner, authorizing him 1o exercise the power and
authority hereby conferred upon the Advocare whenever he may think it to do so and to sign the Power
of Attorney oa our behalf

And I/We the undersigned do hereby agree 1o ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own dcts. as if done by mefus to all intents and purposes. And F¥We
undertake that | / we or my /our duly authorized agent would appear in the Court on all hearings and
will inform the Advocates for appearance when the case is called.

And 1 /we undersigned do hiereby agree not to hold the advocate or his substitute responsible for the
result'of the said case. The adjournment costs whenever ordered by the Coust shall be of the Advocate
which he shall receive and retain himself.

And I /we the undersigned do hereby dgree that in the event of the whole or part of the fee agreed by
mefus 1o be paid to the Advocate temaining unpaid he shall be entitled to  withdraw from the
prosecution of the said case until the same i3 paid up. The fee settled is only for the above case and
above Court. ¥We hereby agree that once the fée'is paid. | /we will not be entitled for the refund of the
same in any case whatsoever. If the case lasts for more than three vears, the advocate shall be entitled
for additional fee equivalent to half of the agreed fee for every addition three years or part thereof,

IN WITNESS WHEREOF I/We do heréurito set my four hand to these presents the contents of which
hawe been understood by mefus on this 14 day.of July 2023. .

Advocate

P
(comfTO  Sike AR

9/;‘«;50/}953
1a1- 9% 71968972
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